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No. B4-2735/2021. 15th February 2021.

Notice is hereby given to all to whom it may concern
that Sreelatha, Paravazhchayil Veedu (Amrithaprabha),
Thekkumbhagam, Kadakkavoor, Kadakkavoor Village,
Chirayinkeezhu Taluk,  Thiruvananthapuram District, Kerala
State has applied for a legal heirship certificate for various
purposes due to her husband Sajeev, K.  who died on
13-12-2019. Enquiry conducted through the Village
Officer, Kadakkavoor reveals that  the  persons named in
schedule below are the  legal heirs of the late Sajeev, K.

SCHEDULE

Sl. Name  Relationship with Age
No. the deceased

1 Sreelatha Wife 47
2 Saranya Sajeev Daughter 27
3 Saran Sajeev Son 21

(Father and Mother of the deceased are not alive.)

Hence it is proposed to issue a  legal heirship
certificate according in favour of the above mentioned
persons and that objections if any against the issue of the
said legal heirship certificate should be filed in person
before the Tahsildar, Chirayinkeezhu within 30 days of the
date of publication of this notice in the Kerala Government
Gazette. Objections sent by post or filed after the
stipulated time will not be considered.
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No. B4-3092/2021. 16th February 2021.
Notice is hereby given to all to whom it may concern

that Shani, Vilayil Veedu, Azhoor, Azhoor Village,
Chirayinkeezhu  Taluk,  Thiruvananthapuram District,
Kerala State has applied for a legal heirship certificate for
various purposes due to her husband Shamsudeen
Shanavas who died on 26-10-2020. Enquiry conducted
through the Village Officer, Azhoor reveals that  the
persons named in schedule below are the  legal heirs of
the late Shamsudeen Shanavas.

SCHEDULE

Sl. Name  Relationship with Age
No. the deceased

1 Subaidha Mother 76
2 Shani Wife 40
3 Shadiyah Shanavas Daughter 18
4 Zayn Zaman Son 1½

(Father  of the deceased is not alive.)
Hence it is proposed to issue a  legal heirship

certificate according in favour of the above mentioned
persons and that objections if any against the issue of the
said legal heirship certificate should be filed in person
before the Tahsildar, Chirayinkeezhu within 30 days of the
date of publication of this notice in the Kerala Government
Gazette. Objections sent by post or filed after the
stipulated time will not be considered.

(23)
No. B4-4065/2020. 5th February 2021.

Notice is hereby given to all to whom it may concern
that G. Veena, Santhosh Bhavan, Pazhayakunnummel,
Pazhayakunnummel  Village, Chirayinkeezhu  Taluk,
Thiruvananthapuram District, Kerala State has applied for a
legal heirship certificate for various purposes due to her
husband Prasopkumar Ramakrishnan residing at 106,
Cotswold Gardens, London, E6 3HY who died on
19-1-2020. Enquiry conducted through the Village
Officer, Pazhayakunnummel reveals that  the
persons named in schedule below are the  legal heirs of
the late Prasopkumar Ramakrishnan.

SCHEDULE

Sl. Name  Relationship with Age
No. the deceased

1 G. Veena Wife 51
2 Praveen Prasopkumar Son 30
3 Priyanka Prasopkumar Daughter 28

(Father and mother of the deceased are not alive.)
Hence it is proposed to issue a  legal heirship

certificate according in favour of the above mentioned
persons and that objections if any against the issue of the
said legal heirship certificate should be filed in person
before the Tahsildar, Chirayinkeezhu within 30 days of the
date of publication of this notice in the Kerala Government
Gazette. Objections sent by post or filed after the
stipulated time will not be considered.

Taluk Office, (Sd.)
Chirayinkeezhu. Tahsildar.

Varkala Taluk

 L.A.N.H.

Gaz. No. 21/2021/DTP (CLR-Supplement). 187


		2021-07-12T19:18:16+0530
	Salim A




